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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDERABAD

0.,A,N0,1214/96 Date of Ordlers24.,4.97
BETWEEN

K.Radhakrishna Murthy . Applicant,

AND '

1, Union of Indiea rep. by
Secretary, Ministry of
Communications, Lept,:
of Posts, New Delhi-l,

2, Chief Post Master General,
A,P.Circle, Dak Sadan,
- Hyderabad~-1,

3. Postmaster General,
Visakhapatnam Region,
Visakhapatnam-3,

4, Director of Account (Posts),
AP Circle, Hyderabad-i,

5. Supdt, R.M,S, 'V! Division,
Visakhapatnam,

6, Head Record Officer (HRO),

RMS 'V? DPivision, .

Visakhapatnam -4, o« Respondents,
Counsel for the Applicant: . .+ Mr BSA,Satyanarayana
Counsel for the Respondents «s Mr,NV Raghava Reddy
CORAM &

HON'BIE SHRI R . RANGARAJAN : MEMBER (ADMN,)

1

LR TR T A B - -

JUDGE MENT

X Oral order as per Hon'ble Shri R.Rangarajan, wab%r (Admm,) X

Heard Mr,B.S,A,Satyanarayana, learned counsell for the
applicant and Mr,W.Satyanparayana for Mr,N,V,Raghavad Reddy,

learned standing counsel for the respondents,

2e fhe applicant while working as Accountant i the sScale

of pay of Rs.1400~-2300 was posted as AHRO (Accounts) Visakhapafna




GV

L 2 ..

by memorandum No, B1l6/AHROs, dt. 6.7.87 (A-1), That Agomotion
was regularised vide memo No, B16/AHROs, dt, 7,.10,87 (A-2), It
is stated that his pay was fixed under FR 22(c), Howgver the
same was revised and his pay was fixed at the stage which he

was drawing as Accountantzggéé’he was posted as AHRO, | Rhe

applicant submitted representations for fixing his pay when

posted as AHRO under MR 22 {c), But that was not agre%d to,

3. The applicant filed this OA on 5,9,96 praying for a dire-
ction to the respondents to fix his pay under FR 22 (¢), the
present FR 22(i)(a) (i) from the date of his posting as|AHRO and
for further consequentiaﬁﬁarrears on that basis,, .
4, - The applicant ha8 retired from seryﬁce on 30.,6,94, This

OA was filed 2 years after his retirement.

5, The applicant relies on the judgement of this|Tripunal

dt, 24.2,95 in 04,481/92 (D.Raghuram Reddy Vs,.The Dirgctor General
Department of Posts, and others) to state that he 1S pntitled

for fixation of pay when he was‘posted as AHRO (AccouLts) from

the post of Accountant in the scale of pay of Rs,1400~R300 following
FR 22 (c) i.e. the present IR 22(1) (a) (1),
6. Reffptly we have disposed of number of similar] cases,
Izééhose cases we pave given the direction following [the direction
given in 0A,481/92, HOWeveﬁ,in cases where the OA was filed
belatedly the consequential benefits wer%}§§t?ié%éa;}to one

year before filing of that 0A, In the pfesent case also the

cause of action arose when he was promoted as AHRO wdy back in
1987, He has not even jdigihands with the applicants in OA,481/92
for the prayer made in this OA, He has filed this OB after
retirement that toq/;fféf one year‘;etyne pronouncemgnt of
the judgement in 0A,481/92, Hence he §s=éntitled fonl the

conseqguential benefits only from one year prior to filing of

this OA i.e. W|euf. 5-9-95 oIl that day he was a reti]:ed elnploYEeJ

N .




7. In the result the following direction is given}-

The pay of the applicant is to be fixed notiong
following) the Rule IR 22&:) (FR 22(1){a) (1)) from the 4z
promoted as AHRO, His pension has to be fixed on thatg

He is entitled for arrears Of pension on the basis of

lly

above

fixation of pension w,e.f, 5,9,95, He is not entitled for

te he was

t basis,

arrears of DCRG or commutation as they are one time payments,

8. The OA is ordered accordingly, No costs,

-5

( R,RANG
Member:

Dated s 24th April, 1997

{(Dictated in Open Court)

\ sd

My




Copy ta:-

13 The Sacretary, Min, of Cammunlcatlons, Qapt. of Posts,

78
8.

9,
10;

YLKR

% Ths Chief Post Master General, A.P.Circle,

! Dostmaster General, Wisakhepatnam Region,
* \tisakhapatnam/

fauperlntandant,‘ﬁom.s., e Dlwlslon,uwlsakhapatnam.

- Head Record OPficer (HRO), RMS 'u° Dl”lSan,

‘;{.’4 ;il‘

New Delhi.

Bak Sadan, Hyderabad,
Director of Accounts(Posts), A%P.Clrcle, Hyderabad.

Uiaakhapatnam.
One copy to MreB.SJAs Satyanarayana, Advocabe,CAT,Hydar

One copy to Mr.N.V.Raghe.e Qeddy, Add1.CESC, AT, Hyder

Ons copy to O.RWR), CAT,Hydsrabad;

Cne dupliﬁata capy%

abad:
abad?
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